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I have said, I will look into it. What

more do you want? Nothing is going
on record without my permission.

(Interruptions) **

Mr, Tewary, what do you want to
say?
PROF. K. K. TEWARY (Buxar):

Yesterday, I had raised a very impor-
tani issue...

MR. SPEAKER: That was under
my consideration. After full consi-
deration, I have not allowed it.

PROF. K. K TEWARY: Please al-
low me to make a submission...

MR. SPEAKER: I have not allowed
it. My ruling is not to be subjected
to any criticism. Nothing is going on
record except with my permission.

{Interruptions)

SHRI RATANSINH RAJDA
(Bombay South): On the question of
interception of mail of the Members
of Parliament, 1 am giving a sugges-
tion, Yesterday, you assured us that
you are seized of the matter... (In-
terruptions)

MR. SPEAKER: I have said that. I
am looking into it. No suggestions.
Papers to be laid.

SHRI RATANSINH RAJDA: Pen-
ding your final decision, would you
kindly ask the Home Minister not to
continue this interception which en-
croaches upon the functioning of the
MPS.

MR. SPEAKER: Suggestion noted.

SHRI RATANSINH RAJDA: Pen-
ding a final decision, let them not
continue it. .
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MR. SPEAKER: Nothing doing.

12.05 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND REVIEW Or PRESS
Councin oF INpiA, New DErLHY FOR 1980

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): I beg to lay on
the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Press Council of India, New Delhi,
for the year 1980 together with
Audited Accounts, under gection 20
of the Press Council Act, 1978.

(2) A statement (Hindi and Eng-
lish versions) regarding review by
the Government on the working of
the Press Council of India, New
Delhi, for the year 1980.

ANNUAL REPORT OF PETROFILS (OOPE-
RATIVE LtD., BARODA FOR 1979-80

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): I beg to lay
on the Table a copy of the Annual
Report (Hindi and English versions)
of the Petrofils Cooperative Limited,
Baroda, for the year 1979-80 along
with Audited accounts,

NOTIFICATIONS UNDER COMPANIES ACT,
1956 anp MRTP AcT, 1969

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I beg to
lay on the Table:—

(1) A copy of Notification No.
G.S.R. 448(E) (Hindi and English
versions) published in Gazette of
India dated the 23rd July, 1981
making certain amendment to Noti-
fication No. G.S.R. 50(E) dated the
1st February, 1977 raising the limit

**Not recorded.
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of jnvesiment by Small Scale in-
dustrial units in plant and machi-
nery, under section 642 of the Com-
panies Act, 10856,

(2) A copy of the Monopolies and
Restrictlve Trade Practiceg Com-
mission (Recruitment of Members
of Staff) Amendment Rules, 1981
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
507 in Gazette of India dated the
30th May, 1981 under subgsection
(3) of section 67 of the Monopolies
and Restrictive Trade Practices
Act, 19869,

(3) A copy of the Report (Hindi
and English versions) under section
22(3) (b) of the Monopolies and
Restrictive Trade Practices Act,
1969 in the case of Messrs Indian
Oxygen Limited Calcutta for set-
ting up a new undertaking at
Kharagpur, West Bengal for the
manufacture of submerged Arc
Fluxes and continuous welding con-
sumables and the Central Govern-
ment's Order dated the 18th June,
1981 thereon, under section 62 of the
Monopolies and Restrictive Trade
Praclices Act, 1968,
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MR. SPEAKER: Not allowed.
Nothing is going on record because it
ig without my permission.
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MR. SPEAKER: Because it is with-
out my permission. What is said
without iy permission is not going
to be fbrorded,
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in Bombey (CA)
MR. SPEAKER: There is no point
of erder. : :
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1 do not do it. What I have said is
in the Rules. If I do net allow and
everybody wants to speak, without my
permission, then nothing will be on
record and nothing is going to be on
record. That is what I have said.

(Interruptions) **

MR. SPEAKER: Ne¢ adjournment
motion is to be discussed and nothing
is going to be on record.

(Interruptions) **

MR. SPEAKER: This loose talk is
not to be recorded.

12.07 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DETECTION OF ‘Hawara’
RACRET InvoLvING Boeus TRANSAC-
TIONS IN BOMBAY

SHRI HARISH CHANDRA SINGH
RAWAT (Almora): Sir, I call the
attention of the Hon. Minister of Fi-
nance to the following matter of Ur-
gent Public Importance and I request
that he may make a statement there-
on;—

“reported detection of a big
‘hawala’ racket inveolving bogus
transactions of more than Rupees
forty croreg in Bombay”.

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): Mr.
Speaker, Sir, the Intelligence Wing of
the Income-tax Department at Bom-
bay received information that a limi-
t!tf coltipany had obtained hawaia for
about Ri. 16 lakhx ostensibly describ-
ed as commission payment. They wére

**Not recorded.



